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ORDER

Counsel for petitioner called absent. As seen the order dated 6.10.2017, counsel
for petitioner was directed to send private notice to the respondent for their
appearance. Again on 25.10.2017, it was observed that the petitioner failed to
place the proof of delivery of notice to the respondent. He was directed to send
fresh notice to the respondent and file proof of the same by way of an affidavit.
But today he is called absent. In the circumstances, the petition is dismissed in

default for non-appearance of the counsel for petitioner.
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